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THE ANDHRA PRADESH UNIVERSITY ACTS
(AMENDMENT )} ACT, (993

*Aci No. L8 of [993.
" [29th September, 1993]

An Act further to amenid the Jawahoavial Nehru Technological University-
Act, 1972, the B.R. Ambodkar Open University Act, 1932, Sri
Padmavathi Mahila Viswavidyalayan  Act, 1983, the Telugpn Ui
versity Act, 1985 and the Andbra Prodesh Universities Ack, 1991,

BE it enacted by the Legislative Assembly of the State of Andhra
Pradesh in the Forty fourth year of the Republic of India, as follows:—

1. Shert fitle and commencement,— (1) This Act may be called
the Andhra Pradesh University Acts (Amendment) Act, 1993,

{2) It shall be deemed to have come into force with <ffect from the
28th May, 1993,

2. Amendment of Act 16 of 1972 —In the Jawaharlal Wehru
Technological Usiversity Act, 1972, in  sectior 1), in sub-section (9)
for the wordsrsix woeks the words three™ months® shalt be substituted.

3. Awceadment of Act 11 of 1982.—In the B.R. Ambedkar Open
University * Act, 1982, in the Schedule, in Statute 2, in clause (3), for
the words “six woeks”, the words ““three months™ shall be substituted.

4. Amondment of Act 16 of 1933~ In S+ Padimavathi Mahila
Viswavidyatayam Azt 1933, in the Scheduls, In Starute 2, in the
clause (3), for the words “six weeks, the swords “three months™
shall be substiiuted. -

*Regaived th: asasn of the Governar oa the 27th September, 1993. For Statemen
of Objecis & Rursyys. Piaase swo the Andfira  Pradesh  Gazette, Part-IV-A, Extra
ordinary, duted th: 6th Augost, 1993 at Pajes, 3 &4 .

93



94

5. Amendmezat of At 27 of 1935, —  In the Teluay University Act,
1985, in th: Schedule, in Statute 4, in clause (3), for the words “six
weeks”, the words *‘three months” shall be  subslituted.

6. Amendment of Act 4 of 199],—In the Andira Pradesh Uni-
versities  Act, 1991, in szction 18, ia sub-szetion (3). for the words
‘six weeks”, ilhie words ‘three months” shall  b:  substituted.

7. Repeal of Ordinance 1 of 1993.—The Andhra Pradesh Univer-
sity Acts (Amendment) Ordinznce, 1993 is hercby tvenc izd.





